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12 hrs ot wew fagrd wredet : sgec
RE. ADJOURNMENT MOTIONS, femgTr T=r W)
ETC.
) unt ptions)** (Interruptions)
o MR SPEARER: No. not allowed.
MR. ?:;’EAKER: Nothing is going Please sit down; I will come to you
on record. also. Shri Mani Ram Ragri.
SHRI GEORGE FERNANDES
(Muzaffarpur): 71 gave an adjourn-

ment motion on the witch-hunting
that has started on the Air India....

MR. SPEAKER: I have not allow-
ed that,

SHRI GEORGE TERNANDES:
It has been conveyed to me that you
have not allowed, but we would like
to know....

MR. SPEAKER: There is no ques-
tion of that.

SHRI GEORGE FERNANDES:
For the last five-six days, everyday
on their front page, the newspapers
have been giving....®%*

MR. SPEAKER: Nothing is going
on vecord. No question of witch-
hunting; 1 cannot allow it.

SHRI JOTIRMOY BOSU (Diamond
Harbour): Will you kindly ask the
Home Minister to make a statement
as to what enquiry he Mas made? If
the enquiry has revealed....**

MR. SPEAKER: No, not allowed.
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(Interruptions) **

MR. SPEAKER: No, not allowed.
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SHRI KAMAL NATH: | want to
raise a serious matter,
MR. SPEAKER: You may be

serious; they may also be serlous.
Seriousness comes according tg the
doctor’s diagnosis and that doctor
happens to be me. What can I do
about jt?

(Interruptions) **

MR. SPEAKER: I have allowed
Mr. Bagri. Nothing js going on re-
cord except what Mr. Bagri would
say.

(Interruptions) **

MR. SPEAKER. T will allow you,
but not like this. 1 will allow you
at your turn. I am ready to co-
operate with you. I have always
cooperated.

SHRI JYOTIRMOY BOSU: Be
kind enough; do not raise your voice.

MR. SPEAKER: I have never
raiseq my voice. Please sit down.

SHR] JYOTIRMOY BOSU:
certainly obey you, but we
courtesy from the chair,

I will
expect

MR. SPEAKER: Yes, example of
courtesy; living example of courtesy.
Shri Mani Ram Bagri.

**Not recorded.
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SHRI JYOTIRMOY BOSU: I am
on a point of order. I seek Yyour
permission

MR. SPEAKER: I will refer. I

will get the facts. But it does not
come under rule 222.
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SHRI JYOTIRMOY BOSU. I seek
your permission, Sir. Wil] you kind-
ly help us in requesting the Home
Minister to make a statement, as to
at what stage the enquiry is, and

whether the enquiry has pronounced
anything?
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MR. SPEAKER: Thaty you have
already done.

SHRI JYOTIRMOY BOSU: No,
Sir. TIs the enquiry complete. They
have to give a report. The House
wahts to know.

MR. SPEAKER: You have con-
veyed your feeling to the Home
Minister,

SHRI JYOTIRMOY BOSU. If.the
sabotage is genuine, it is a matfer of
deep concern. If the sabotage is not
genuine, it ig of deep concern.

MR. SPEAKER: Now Shri Kamal
Nath. ’

SHRI JYOTIRMOY BOSU:. You
kindly ask the Home Minister to
make a statement.

(Interruptions)
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Because I have disallowed the ad-
journment motion, I am not seeking...

SHRI  GEORGE FERNANDES:
Sir, 1 hope you will listen {5 me.

MR. SPEAKER: 1 am listening to
everybody. Now Mr. Kamal Nath.

DR, FAROOQ ABDULLAH (Sri-
nagar): I hope you wil] listen to tne.
Wil] you listen there first, and then
come here?

MR. SPEAKER: Thig is a roving
eye, Dr, Farooq.

SHRI KAMAL NATH: Sir, on
Monday, while speaking on the Fin-
ance Bill, I made certain comments
on the judiciary....

MR. SPEAKER: What do you want
to say? TUnder what rule?

SHRI KAMAL NATH: What 1 am
saying does not concern me. It con-
cerns you. Not me, him or anybody
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else. It concerns you. I would like
to point out to you that on Monday
while speaking on the Finance Bill,
I made certain comments on the
judiciary. Subsequently, the Chief
Justice,...y will read out to you a
report from the Hindustan Times....

MR. SPEAKER: No.

(Interruptions)

MR. SPEAKER: You cannot, Sir.
You cannot discuss the Judges. No;
not allowed. You cannot do it. Not
allowed.

(Interruptions)

SHRI K. LAKKAPPA (TUMKUR):
Under the Constitution, any speech
made by Members of Parliament is
protected under rule 105.

weaw WEIT : AT 2, AOET
ATFEE AT ATET A AT 1 §F wOw
ST AT 1 wrg Ffeh
(Interruptions)
MR. SPEAKER: Mr. Kamal Nath,
you cannot. Nothing is going on

record. You firsy read Article 121
and then come to me.
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**Not recorded,
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MR. SPEAKER: Not

allowed.
Not allowed, Sir.

DR. FAROOQ ABDULLAH: I have

given a privilege notice under rule
222,

MR. SPEAKER: For what?

DR. FAROOQ ABDULLAH: A
Member has cast aspersions on me.
I don't think you have seen that yet.

- MR. SPEAKER: We have refer-
red it. It is under my consideration.

(Interruptions)
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No, as, not allowed.

(Interruptions)*

Nt AT SR
gH. ... (mmamw)

MR. SPEAKER: Whatever is said

without my permission will not form
part of the record.
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(smawra)

MR. SPEAKER: Nothing is going
on record. Not allowed.

(Interruptions) *

SHRI K. LAKKAPPA: My friend
Mr. Kamal Nath hag raised a very
important issue under Article 105.
You say we are not entitled. Our
speech is protected under Article
105. Whether the Chief Justice of
India can make a remark—In the

press jt has appeared—and reflect gn
the. ...

MR. SPEAKER: You can come
to me and discuss. Not allowed.
(Interruptions)

Not allowed. Whatever is allowed
under the tules will be allowed.

*Not recorded,
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oY A0 Tra @ gAd § ) Ale
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¥ ww @ 5 AR faaw
Enich
(Interruptions)

1 want some explanation from the
Ministry of Law. Arng I have asked
for the comments. I have asked for
the comments. Let me get the facts.
Then it can be discussed upon and

{urthermore, you1 can come and dis-
cuss with me regarding this.

0w famr wwaA (&R

qEqE Y, gAIR T F T AT 7
gIA AT AT AT § §@ R F ag
UF Fadsw S & 61 gHa At A
9z WA fear & sEEr A gmn?
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MR. SPEAKER: I 'am talking
about 222 motions.
RN T fa=R qwNA o ZATY
UITATHZ A FT FAT AT
SEER W : @ femwAm A
fear

ot TR fgare  qrearA ¢ qrr ?

MR. SPEAKER: I am not supposed
to give my reasons,

s YA VAT wrear ;A1 #

HIT A Fg W@ 4T HUA  ZEEI

w1 fzar zad fax gaaaz | gdr

qz417, 8AREEE | .. . (WAATA)
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I have already decided about this.
I have disallowed it.

HIYHI dTq HTEAE ATSraET S
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o gy it §g 1T ¥ aw
ara qgw AE |

B AT WEART wen ¢ &
Srear g fa g wASY sw oemw
¥ ..

(vwaera)
ZUTX 1T &1 F1E WHT 2@ £ |

oeN WL : qET gt g, aw
¥ ograr & | u¥R" Qi # g

4

I do not know, 1 do not make any
observations.
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DR. VASANT KUMAR PANDIT

(Rajgarh): I raiseq the poing about

a wrong reply given by a Minister

to one of my questions. You said to

me vesterday, “Come to me under
direction 115".

MR. SPEAKER: We have got the
reply under Direction 115 for your
gquestion.

(Interruptions)

SHRI KAMAL NATH: With all
respect, T don't think you have under-
stood what I had said, nor have I
understood what you are saying. I
have not understood your direction
The point I raised was..,.

MR. SPEAKER: 1 have told you
that 1 have asked for comments from
the Law Ministry. It is under my
consideration.
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SHRI NARAYAN CHOUBEY
(Midnapore): What about my ad-
journment motion?

MR. SPEAKER. Net allowed.
Now, papers to be laid.

12.16 hre.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ESSENTIAL
MMODTIIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED AL.AM KHAN):
On behalf of Shri Parnab Kumar
Mukherjee, 1 beg to lay on the Table
a copy of the Aluminium (Control)
Amendment Order, 1981 (Hinid and
English versions) published in Noti-
fication No. S.0. 229(E) in Gazette
of India dateg the 27th March, 1981,
under sub-section (6) of section 3 of
the Essential Commodities Act 1955.
[Placed in Library. See No. LT-
2460/81.]

Norrricarion UNDER MERCHANT
SHIPPFING
THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to lay on the
Table a copy of the Merchant Ship-
ping (Examination of Engineers In
the Merchant Navy) Amendment
Rules, 1981 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 311 in Gazette of India dated
the 2ist March, 1981, under sub-
section (3) of section 4568 of the Mer-
chant Shipping Act, 1958. [Placed
in Library. See No. LT-2462/81)
(=wwar=)
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NOTIFICATION UNDER PRESS
CounciL AcT

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE); I beg to lay on
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the Table 3 copy of the Press Coun-
cil (Budget and Accounts) Rules,.
1981 (Hindi and English versions)
published in Notification No. G.8.R..
296(E) In, Gapette of India dated the
16¢th Aprlh 1881, under sub-section
(3) of section 25 of the Press Coun-
ci] Act, 1978, [Placed in Library.
See No. LT-2462/81]. (.;‘-qmq}
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NOTIFICATION UNDER PREVENTION OF -
Foop AbpuLTERATION AcCT

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RAJAN LASKAR): I beg to lay on
the Table a copy of the Prevention
of Food Adulteration (First Amend-
ment) Rules, 1981 (Hindi and Eng-
lish versions) published in Notifica-
tion No. G.S.R. 23(E) in Gazette of
India dated the 16th January, 1981
together with a corrigendum thereto
published in Notification No. G.S.R.
205(E) in Gazette of India dated the
25th March, 1981, under sub-section
(2) of section 23 of the Prevention
of Food Adulteration Act, 1954.
[Placed in Library. See No. LT-
2463/81]. :
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NOTIFICATION UNDER NATIONAL
Hieawavg Acr

SHRI VEERENDRA PATIL: On.
behalf of Shri Buta Singh, 1 beg to
lay on the Table a copy of Notifica-
tion No. S.0. 114(E) (Hindi and
English versions) published in
Gazette of India dated the 19th Feb-
ruary, 1981 declaring Biaora-Jaipur
road as a National Highway as ex-
tension of National Highway No. 12,
under section 10 of the National
Highways Act, 1956, [Placed in
Library. See No. LT-2464/81].



